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ORDER{ORAL)
Hon'hle Dr.Jose P. Verghese, V.C. ()
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This s a contempt petition arising out of
an order of thizs Tribunal dated 16.5.95 passed in
04-2173/94,, It is pertinent to mention that this
petition has been filed by some  casual  la ourars
seeking continuation of engagement for seasonal wark
which they have been doing in the past and also sesking
temporary St%tus and on the basis of the temporary
status, a possihle entry in Group-D nost in accordance

with the rules This wmatter was considered by this
Tribunal in detail and directions were issued ta  the
respondents to  consider them as a special class  and

pass appropriate orders with application of appropriate

norms as observed by the Tribunal in its order dated
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The respondents have filed a reply stating
that they have  considered the directions of this
Tribunal and for the reason that if a favourahls order
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in terms of the Tribunal's order

affect the very  concept of gngagement of  casual

Tabourar under the Government of India.

whatever be the reésmns—r1ght or  wrong-they  hawve
considered the girections of this Tribunal in  full

“mpTiahce and if anything is {eft out, the petitioners
cauld be given Tibharty to file an 0.4. to re-agitate
the issue and this Tribunal shall nhot sit in review af

that order of  consideration in  pursuance to  ths

previous ordairs of this Tribunal.
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The Tlearned counsel for the petitioners

-~ states that this ‘is an -0.4. filed by the casual

labourers in the year 1994 and the Tribunal had given
anxious thought to it whether the existing rule on

casual labourers. could- be applied to them and it was

~-found that the fact that-they have been ehgaged in the
past for many years being seasonal, the rules could not

- be applied and -it --is for this reason a direction was

issued to respondents: to. consider them as. a special

- class and to consider with flexible norms to bring them

within the existing -rules of granting temporary status
and entry into - Group~-D post. ‘It was also stated that -

in case these casual labourers are made to approach

-~ this Tribunal repeatedly,~—it would be against public
policy of multiple 1itigation and in this petition the .. ..

. casual labourers-. may not be -able to find any relief in. -

the present circumstances. = - ..

1jf:wei have%inenvanxiousatﬁought-to-bothnwihe S
-=contentions-and-- we are of-the view that the directions

‘given by the-Tribunal—:to: consider the- case- of - the« v
- petitioners was- ~not - an' -~ empty = formality. - The

-+ - respondents- should ~have - considered their case in- the -

manner directed even if it affects- other -departments or

even if the concept: - of-casual: 1abourer may changey - in - - -

the special circumstances-:of the-casei - As such we are .

not satisified that there is-comptiance-of our orders. - - .

4:The*“reSpondents~anerdirected;towreconsider?‘
the matter- in- terms of- etur::order-not-enlty-in terms but

also in the spirit -of - the orderaconsidering.thétu~the
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rtaing  to  casual Tahourers. This diraction
L

issued shall be complied with within a period of three

manths from today  and communicate the ¢
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petitionsrs/thair counsel by registered post.

With the above directions, the contempt

D, Jose F. Verghase)

Member(s) Yice-Chairman()
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